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1 	 1296.01 	 On request of the learned counsel 

for the rospondent,44s case along with 

. 	 j connected eases on 222001 for orderew  
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N' I-i) 	22.6.01 	Heard counsel for the parties. 

Judgment delivered in open court, k 

kept in separate sheets, 

jtJ) JpejAP 	 The application is disposed of 

1 	, 	 in terms of the orderz. 

No order as to costs. 
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Fri I 	IN THE GAUHAT! HIGH COURT 

(ftigh Court of, Assam Nagaland, Meghalaya, Manipur, Tripura, \ 

I Mizoram & Arunachal Pradesh) 

CIVIL APPELLATE SIDE 

•e(• 

Versus 

Appellant 

Petitioner 

of 4 oV, 09'-V 

4: 

r i2I-  g/ 	

Respondent 

 Opposite-Party 

F 	 d12 
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Noting by Officer or 	 Serial 	Date 	Office notes, 	 proceedings 

Advocate 	 No. 

- 	 1 	 2 	3 	 4 
__ 	

- -- - - - -- — — 	 -- 

Present 
IF 	 Hon 1 b1e,tr.Justice NC Jam 

24.1.2 00 

No ice bil motion be issued to the resondents 
for a atë returdable within 4 weeks. 

MrH.Royccepts notice on behalf f 

respond nt 1, 2 ., 3 and 6. Other respondents be 

• 

	

	served by registred A/D post. Steps to be ta}cen 

within 3 d ys. 

Fo lowing the grant 'of interim relief as in 

UN w.p.(C) 15 8/99, it is hereby ordered that the 

petitioner shall not be released from his present 

. 	 post of Di isional Accountant in the ott 

RWD,  Executive J ngineef, BcradilaL Arunachal Pradesh 

come lip with W.P.(C) Nos, 1598 & 19991 

•.' i i u  
____j 
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A.G.P. 832/96 (H.C. ) 80,000 

L'Luce notes, reporis, orars, or proceeding 
with signature. 

CIVIL RULE NO.6037/98 

WRIT PETITION(C) 1117/2000 

WRIT PETITION(C) 876/2000 
WRIT PETITION(C) 496/2000 

WRIT PETITION(C) 376/2000 

WRIT PETITION(C.) 257/2000 

WRIT PETITION(C) 373/2000 ; 

WRIT PETITION(c) 374/2000 

WRIT PTITION(C) 375/2000 

BEFORE 

THE HON'BLE MR.JUSTIC JN SARMA, 

Send back all these matters to 

Central Administrative Tribunal 

for disposal in accordance with law. 

Heard Mr.A Roy, learned counsel 
for petitioner and Mr.PN Choudhury, 

learned counsel for Union of India, 

T 	. 	: 1 

• . 	 •, 	 • 
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CENTRAL ADMiNiSTRAtIVE TRIBUNAL, GUWAHATI BENCH 

Original Application Nos.frbrn:;200(T) ito, 208(1) of 2001. 

Date of Order : This is the 22nd Day of June, 2001. 

HON' BLE M. JUSTICE R.R.K. TRIVEDI, VICE CHAIRMAN. 
............ 

' HON'BLE MR. K.K. SHARMA, ADMINISTRATIVE MEMBER. 

O.A.NO.200/2001(T) (in C.R.603?/98) 

R. Prathapañ 	 . 	. . . 	Applicant. 

By A,dv.o cat e M z. 8.K • S harms & M r, P. K • Ti ii. 

• 	
. Vs - 

St'ti'',dfArtcha1z'Pedesh & Qrs 	Respondents. 

•. By 

0.A.NO.201/2001(T) (in .P.(c)1117/2000 : 

Shri Habung Lalin 	 . . . . 	Applicant. 

By Advocate Mr. Tagia Michi 

—Va- 

7 

	

ion of India & Di's. 	. . . 	R.pfldBflt. 

' tLC.Pathak, Addl.C.G.S.C. 

.4o.202/2001(T) (in w.P.(c) 374/2000 

. u•\ &  '1' 	%hab C,handra Des 	• . . 	Applicant. 

y Advocate Mr.AmitaVa Roy & Mr.S.Dutta 

,Vs- 

	

$taeoi&ru,nachel.Dadesh & O•rp • 	Respondents. 

Mr. .ft.Dsb Roy, Sx.C.G.S.C. 

0.A.No.203/2001(T)( 	U. P.(c25?/2000) 

Sri Gamboh Hagey 	. 	. . . . 	Applicant. 

By Advocate Mr.M.Chaflda & Mr.S.Dutta 

—Us- 

• 	 ths.tatè ofArUnaäha1. Prade,h , 	Rea pondents. 

Mr.B.C.Pathak, Addl.C.G.51C. 

0,A.204/200 1 (T) (in u.P.(o)373/2000) : 

Shri Rathindra Kumar Deb 	. . . 	Applicant. 

By Advocate Mr.Amitava Roy & Plr.S.OUtta 

-Us - 

hate.r*rn&Chal Pradesh& Ors. Re8pondeflts., 

Mr. A. Deb Roy, Sr.C.G.S.C. 

	

.................. 	 Contd.. .2 
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0.A.205/2001(T) (in .P.(c) 376/2000) : 

5:j Utpal Mahanta 	 . . . 	Applicant. 

By Advocate Mr.A.Roy &Mr.S.Dutta 

- Vs - 

Tha tterof,Awniohl Pradosh &0js. .. 	Respondents. 

Mr. k.09b Roy, Sr.C.G.5.C. 

0,A.206/2001(T) (in W.P.(c) 496/2000) 

Kage Mubi Tada 	 . . . 	Applicant. 

:L 

	

	By Advocate Mr.A.Roy,.Mr.PL.Chaflda & MrS.0utta 

Us — 

Union of India & Ors. 	 . . . 	Respondents. 

Mt.A.Deb Roy, Se.C.G.S.C. 

O.A.207/2001(T) (in U.P.(c)B76/2000) : 

Malay Bhushan Dey 	 . . • 	Applicant. 

By Advocate P1r.B.C.Daa & Mr.S.Dutta 

— Va — 

Union of India & Ors. 	 . . . 	Respondents. 

Roy, Sr.C.G.S.C. 

à. No.208/2001(T)(ifl U:P.(c)3?5/2O00) 

3hgrLage Tamin 	 . . . 	Applicant. 

By AI,ocate flr.A.Roy, Mr,M.Chanda & Plr.S.Dutta. 

—Va -

I 

The State of Arunachal PradeSh & Ors. 

Mr.A.Deb Roy, Sr.C.G.S,C, 

8e806ndéflts. 

ORO ER 

R.R.K.TRIWIJtL..Ca 4 

We have heard Mr. M. Chanda for the applicants 

and M.A.Deb Roy,,l!rfled Sr.C.G.S.C. for the tespdflt. 

2 • 	I n a ll the a r6r•esai d O.A .s the qu as tions o f law 

hare similar and sy. an  be disposed of by a common 

contd. 3 
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order,1  against which learned Counsel for the parties 

have no objection. 

Theapplicants or the present O.A.s are serving 

• 	 in different capacities under the State or Arunachal 

Pradesh. The applicants are serving on the basis of 

deputation, They are mainly involved with Oivieional 

Accountant in the or9anisation,)dministratve Con-

troi. of Accountant General (A&E),Arunachal Pradesh. and 

Peghalay, At'terexpiry or the paiod of dePutation/  

ordé* have been passed for repatriation to their original 

department. Agrieved by the order of repatriation the 

applicatg.rjled'. the Writ Petitions in High court, 

uhih have been transferred to this Tribunal, 

Learned counsel for the applicant has submitted 

that by order datEd 15-1,1-1999, the Govrrment of Arunachai. 

Pradesh has extended the period of deputation for a 
peiod of two years from the date of expiry of their 

present respective tenure-1in the interest of public 

The operative part of the order reads as under : 

"The Govt. of Arunachal Pradesh is of the 
view that requitmerit and posting of the DAC/DAS 

' IY,J for 38 uorking Divicions of PUD may not be done 
at this stage, since final decision of the 

'1 	 Govt. is still awaited. The serving. Divisional 
Accountants in the works Deptts on deputation 
basis may be allowed extension for a further 
period of two years from the date of expiry of 
their present respective tenure in the interest 
of public service. This will provide succour 
to the poor financial position of the state 
prevailing at the present time, This arrange-
ment is proposed till view of the State Govt. 
in final shape could -be put forward to your 
est earn o ffic a." 

ihus tbetper,odiof expiry stands extended by order dated 15th 

Nov 1 99 from the date of expiry. In the meantime the State 

of Arunachal Pradesh has taken a decIsion to absorve the 

contd.. 4 
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deputatjonist applicants in the State Cadre by order 

dated 12-12001 9  copy of which has been riled as 

Annexure-9. The letter is being reproduced below: 

To g  
i;1The Accountant General(A&E) 

Arunachal Pradesh, Meghalaya, etc., 
hillong793 001. 

,. 	tib:. Transfer of the Cadre of Divisional 
V 

	

	Apcounts Officer/Divisional Accountants 
to the State of Arunachal Pradesh 
egarding, 

Sir. 
It was under active consideration of the 

Government of Aruriachal Pradesh for sometime 
43 to take over the Cadre of the Divisional 

Accounts Officèrà.j Divisional Accountants of 
of the Uork8Depatment totalihgc91 (Ninety on4 
posts from the existing combined Cade being 

''f 

	

	 controlled by you. Now, the Government. or 
Arunachal Pradesh has decided to takeover the 

• above said Cadre under the direct control of 
the Directorof Accounts &. Treasuries, Govt. 
of Arunachal. Pradesh, with immediate affect. 

Persons those who are borne on regular 
basis in the cade and opt to come over to 
Ar4racha1 Pradesh state Cadre, will be taken 
overon status quo subject to acceptance of 
thtato Government. It is also djjdad that 
hancafôrth no fresh Divisional Accountant(s) 
on detation will be entertained, Cas 	f 
thoseüho are presently on deputation and,., 
Orvinin this state shall. be  examined at his 

end fohair fu1ur.:contirjation evenafte 
cornpletithn of the existing term of deputation. 

I.is, therefore, requested to take 
necessary action at your level so that the 
process of the transfer of the Cadre along with 
the willing personnel can be óompleted imme-
diately. 

Formal notification is under issue and 
shall be communicated in due course. 

Yours faithfully, 

(Y.11egu) 
Director of;AcCunt & ;Treaur1 as 
& Ex-OfficioOy.&ecy.(Finance ), 

Govt. of Arunachal Pradesh, 
NAHARLAGUN.n 

oltd.. 5 
¶ 

- 



tser, be no order as to costs. 

Sd/VICE CHI%IIW1AN 
Sd/MErBER (Adru) 

/ 	,... 	
-5- 

/4 

5. 	As the State GovernmOnt has extended the period 

of deputation and further has taken a decision to absorve 

theapplicants in the State Cdre by order dated 121-2OO1, 

in our opinion,., nothing is left to be decided by this 

Tribunal in these O.A.s. The order of repatriation impugned 

- in these O.A.s standsf.iieóedby order dated 15-11-1999, 

- fi1ed). Annexure-?. 	 .y 	. 

The applications are accord. gly,disposed of. 

It is made clear that if chanQe4 in the present situation 

arises, it iJ\opn to. the applicants to approach this 

Tribunal. 

@a 

, Bench.  

4'1V# 
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Form. No. GHC-LINC1INP/01 A 

1, 	 THE GAUHATI HIGH COURT 
(ThE HIGH COURT (WASSAM : NAGALAND : MFJGHALAYA MANIPUR : TRWURA 

MJZORAM AND ARuNAqHA!..PRADESH) 

CHECK SLIP 

DISTRICT 	 CASE NO. 

DB/SB3 	 CATEGORI CODE: / 0 
FILING SL. NO. 	 DATE OF FILING: 

Name of Paty: 	 c/k 

Signature oj2A. 

CoiiirtFeedue 

Dejffan (> 

Fil d kthin Limitation 	Yes / No. 

Coidaton Petition 	: Yes / No 

(ifny) 

Li 
Rel ded information For 	. Yes I No. 

Caseai Niatching 

• 4, Valaatnama File 	: Yes / No. 

Cehifid copy of order 	: Yes / No. 

Judgenient, if required, 

• 	Filed. 	. 	. 

• H 
Affidavit I Verification 	.: 	 Yes / No. 

in Lrder. 

Fo t in proper 	: Yes / No. 

AAy other defects (to be . 	: Yes / No. 
naned 

CAS READY / DEFECrIVE 

- 

Sl

..... 

GN TIRE OF TIUR? 
FILING SECTION. 

G.H.p. Ew FUND 

I' 



Form No. GHC.LINC/INP/01 

THE GAUHATI HIGH COURT 
(THE HIGH COURT OFASSAM : NAGALAND : M1HALAYA MANIPUR : TR1PURA 

MIZORAM AND ARUNACHAL PRADESH) 

Category 	 No. 	 Year 

1. (a) Case No.: 	 (j-7J I.L-j 	 I 	 .-' / 

'-p- 
1. 	(b) Related Case No. :  

1. 	() Related Information: 

1. (d) Jurisdictional Value As._* 	 1. (e) Court Fee As. 	 $ 

1. (a) Provision of law under which the case fiIecL 	 -- 

DATE 	I 	MONTH 	/ YEAR 

(f) Date of Registration:  

,(a) Case Category Code: 

 

2. (b) Subject Category Code: 

 

2. (c) Bench Code: 	4J 
3. State Name 	:_A. 	iO vi4 	 State Code______________ 

4. Petitioner (s) 	: 	çJ3I c4 	
l 

5. Respondent (5) 	: 	 * 

6. 	Petitioner (s) 
 

My. 
Advocate (s) 

7. Respondent (S)  

Advocate (s)  

8. StagoCodeof 	
* 

theCase  

9. CoutiNo. 
 

10. Caveat (If any): Yes 	 I No 	
A 

Signature with date: 

* Kindly use appropriate codes.  

E.H.C. E.W. FUND 



I 
District : West Kamen 

IN THE GAUHATI HIGH COURT 

(The High Court of Assam, Nagaland, Meghalaya, Nanipur, 
Tripura, Mizoram and Arunachal Pradesh) 

(civiL WXTRA-OPDINARY JURISDICTION) 

wP. (c) ico. 32 	/2000 

Category Code No.  
Bench : A 

Sri Keshab Chandra Das 

-vs - 

The State of Arunachal Pradesh & Ors. 

Sl.No, Particulars 	 Annexure 	Page No. 

1 Petition - 1-15 

2 Affidavit - 15A 
3 Office order dt. 5.2.97 	 1 16-18 
4 Circular dt. 24.12.96 2 19 
5 Letter dt. 10.3.97 3 20 
5A &rd& 	o4oLted. 	47. 12. 2Ok2 
6 Hon'ble Court's order dt,3.12,98 	4 21A 
7 Hon'ble Courts Order dt. 1.4.99 	5 22 
8 Hon'ble Court's Order dt.1.4.99 	6 23 
9 Circulat dt. 16.11.99 7 24-25 
10 Letter dt. 15.11.99 8 26-27 

Piled by : 
Date :212oao 

Advocate 
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District - West Kan 

IN THE GAUHATI HIGH COURT 

(The High Court of Assarn, Nagaland, Meghalaya, Nanipur, 

Tripura, Mizoram and Arunacha). Pradesh) 

(cIvIL EXTRA-ORDINARY JURISDICTION) 

W.P. (C) No.?''12000 

Category Code No. : CR 

The Hon'ble Shri Brijesh Kurnar, B.A., LL.B., 

the Chief Justice of the Gauhati High Court 

and His Lordship's Companion Justices of the 

said Hon'ble Court. 

IN THE MATTER OF : 

An application under Article 226 

of the Constitution of India for 

issue of a Writ in the nature of 

Mandamus and/or any other appro-

priate Writ, Order or Direction 

of like nature. - 

To 

t_ 

- 

-AND- 

IN THE MATTER OF: 

Challenge to the legality of the 

threatened action of the Respon-

dents to repatriate the Petitioner 

Contd.,. 

: 



- 
-2- 

to his parent department without 

considering his case for permanent 

absorption and the option exercised 

by him to be absorbed in the bifurcated 

cadre of A.G. (A&E) at Arunacha]. 

Pradesh. 

-AND.. 

IN THE MATTER OP : 

" Permanent absorption of the Petitioner 

as Divisional Accountant in the 

organisation and administrative 

control of Accountant General (&E), 

Meghalaya, Shil].ong. 

-AND- 

1. 	THE MATTER OP : 

Enforcent of Petitioner's funda-

mental right under Article 14 and 

16 of the Constitution of India. 

-AND- 

IN THE MATTER OP : 

Keshab Chandra Das, 

son of Shri Kant mi Kumar Das 

presentaly working as Divisional 

Accountant in the office of the 

Bomdia R.W.D. Singchung, Tenga Valley, 

West Kameng District, Arunacha]. 

Pradesh, Deptt. of R.W,D., Govt of ,  

Arunacha]. Pradesh 
.Petjtioner 



-3-. 

-VERSUS- 

1. The State of Arunachal Pradesh, 

through the Secretary, 

Department of R.W.D., Government 

of Arunacha]. Pradesh, 

Itanagar, 

The Chief Engineer, 

LW.D., Government of Arunacha]. 

Pradesh, Itanagar. 

The Director of Accounts and 

Treasuries, Government of Arunachal 

Pradesh, Naharlagun, 

Arunachal Pradesh, 

4. The Comptroller & Auditor 

General of India, 10 Bahadur 

Shah Zafar Marg, New Delhi-110002, 

5, The Accountant General (A&E), 

Meghalaya etc. 

Shillong-793001, 

6. The Executive Engineer, 

Bomdila R.W.D. 

Singchung, Tenga Valley, 

west Kamen, 

Arunachal Pradesh 

Respondents 

i 
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The humble petition of the aboveriamed petitioner 

MOST RE SPECTFtjLLy SHEWETH : 

1. 	That the Petitioner in the present petition 

is seeking his permanent absorption as Divisional 

Accountant in the organisation and ac1iinistratjve 

control of Accountant General (A&E), Meghalaya, Shillong. 

Though this Petitioner has worked for nearly three 

years as Divisional Accountant in the Organisation and 

administrative control of Accountant General (A&E) 

Meghalaya, Shillong, but he is not being permanently 

absorbed in the aforesaid capacity, Now the efforts 

are on to repatriate the Petitioner to his parent 

department of P.W,D,, Government of Arunachal Pradesh, 

What makes the likely repatriation of the Petitioner 

disturbing is the fact that though he is being repatria'. 

ted to his parent department of P.W.D,, Government of 

Arunachal Pradesh, but his place'is to be taken by the 

deputatjonjst only. Hence the present case is the case 

where one deputationlst is replaced by another deputa.. 

tiOit. Instead of Permanently absorbing the Petitioner 

to the post Presently being held by him, wherein he has 

worked for nearly three years by repatriating him to 

his parent department, the Respondents are only bringing 

a person on deputation to work in the place of Petitioner. 

It is 
also noteworthy that the Petitioner is competent 

to be Permanently absorbed in the deputation post of 

Divisional Accountant. Moreover, though he worked on 

deputation but his appointment was.agaj5 the perma- 

nent post in a Substantive capacity and his such appoint'. 
ment was pursuant

to a selection. It will be pertinent  
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to mention here that option was called for to be 

absorbed in the bifurcated cadre of AG (A&E), Meghalaya 

etc. Shillong for Arunachal Pradesh and the Petitioner 

duly exercised his option, However, presently there is 

a move to repatriate him without considering his such 

option. Hence the present writ petition. 

That the Petitioner was initially appointed 

in the P.W. Department of Government of Arunachal 

Pradesh as Upper Division Clerk at Anini P.W.D., Jnini, 

Arunacha]. Pradesh. Eversince his entry to hIs service, 

he has been discharging his duties to the satisfaction 

of all concerned. Presently, he is on deputation to AG 

(A&E), Neghalaya and is posted at Bomdila R.W.D., 

5ingchung, Tenga Valley, West Kameng District, Arunacha]. 

Pradesh, Department of R.W.D., Government of Arünacha]. 

Pradesh. Thus although he is working under the adminis-

tration control of AG (A&E) Meghalaya etc., Shillong 

but practically, he has been working in the office of 

the State of Arunacha]. Pradesh. 

That the petitioner Consequent on his selection 

for the post of Junior Grade Divisional Accountant in 

the cadre of Divisional Accouijtant underthe adminis-

trative control of the Accountant General (A&E), Negha-. 

laya etc. Shillong was appointed as Divisioüal Accountant 
Executive Engineer, in the office of the/R.W.D. Bomdila, Singchung, Tenga 

Valley, East Kamen, Arünacha]. Pradesh vide E.O.No. 

D A Cell/229 dt. .5.2.1- 997, 

Copy of the Office Order dated 5.2.1997 is 

annexed as Mnexure-j,. 
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That though the aforesaid appointment of the 

Petitioner was on deputation for the period of one 

year, but the same was subsequently extended from time 

to time and the Petitioner is still continuing in the 
said post. 

That when the Petitioner was working as 

Divisional. Accountant in the department of R,W.D, as 

aforesaid, Options were called for from the intending 

incumbents to be absorbed in the bifurcated cadre of 

AG (A&E) for Arunachal Pradesh. The Petitioner being 

interested tobe absorbed in the bifurcated cadre, 

duly exercised his option vide letter dated 10.3.1997. 

Copies of the relevant documents in the above 

context viz, circular dated 24. 12.96 and letter 

dated 10.3.97 alongwjth the enclosures are 

annexed as nexures.2 and3 respectively. 

That pursuant to exercise of such option, it 

has been the legitimate expectation of the Petitioner hk 

that he would be absorbed in the eztabflsent of AG(A&E) 

for Arunachal Pradesh in due course. However, it is 

whispered in the office that before consideration of 
such appljcants absorption, he would be repatriated to 

his parent department, it will be pertinent to mention 
here that the Petitioner who was a UDC in his parent 

department came on deputation to a Promotional post 

carrying higher scale of pay to the office of the AG(A&1) 

Meghalaya etc. Shillong. Such expectation was also in 

vide of the fact that the performance of the Petitioner 
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as a Divisional Accountant has been well recognised 

by the authorities. 

7. 	That the Petitioner states that consequent upon 

the revision of the pay scale pursuant to the recommenda-

tion made by the 5th Pay Conuiilssion, the pay scale of the 

Petitioner has been revised and fixed in the scale of pay 

of Rs.5000_8000/. with effect from 24.2.97. Thus it will 

be seen that for all practical putpose he has been treated 

to be a regular staff in the establishMent of AG(A&E),. 

Meghalaya etc. Shillong, 

8. 	
That the petitioner states that his legitimate 

expectation for permanent absorption has been shattered 

due to the arbitrary action of the respondents in issuing 

the impugned order dated 17.12,99 whereby he has been 

repatriated to his parent department i.e. under the Chief 

Engineer, Public Works Department, Itanagar, w.e.f. 21,2. 

2000. However, the impugned order has not been given effect 

till date and consequently the Petitioner has not been 

released. But the petitioner reasonably apprehends that 

he may at any time be released by the respondents in 

frustration of his legitimate expectation of Permanently 

absorption. 

A copy of the said order dated 17.12.99 is 

anzexed herewith as Annixure_3A. 

8A, That it is pertinent to mention here that on an 

earlier occasion, there were other similarly situated collea-

gues of the Petitioner who being aggrieved by the order of re-

patriation assailed the same before this Hon ble Court and 

Contd.. 
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this Hon'ble Court was pleased to protect their 

interest by way of appropriate interim order. In 

this connection mention may be made of the case of 
Bidhu 

one Shri Z2J&uxBhusan Dey and Shri M.V.K. Nair 

and Shri R. Prathapan, Divisional Accounts under the 

establishment of AG(A&E), Meghalaya who being aggrieved 

by such, move of repatriation without considering his 

case for absorption approached this Hon'ble Court by 

way of filing Civil Rule No. 6037/98, No. 1598/99 

and 1599/99. This Hon'ble Court by its order dated 

3.12.98 and 104.99 protected the interest of the 

Petitioners in those cases by issuing a direction 

to allow them to continue in his post of Divisional 

Accountant. Now said Shri Prathapan, Shri'Bidhu Bhusan 

]3ey and Shri M.V.K. Nair are continuing in the post of 

Divisional Accountant under the establishment of AG 

(A&E), Neghalaya etc. Shillong at Arunachal Pradeh. 

The petitioner in the present case is similarly 

situated like that of the Petitioner in the said Civil 

Rule. 

Copies of order passed by the Hon'ble Court 

as referred to above are annexed as Annexures 

4,5 and6 respectively. 

9. 	That the petitioner is aggrieved because 

instead of absorbing him permanently as Divisional 

Accountant in the office of the Accountant Genera1(), 

Meghalaya etc. Shillong, he is being replaced by arither 

deputationjst. The Petitioner has worked as Divisional 
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Accountant for nearly three years. His appointment 

as Divisional Accountant was against a permanent post 

and there is no reason as to why he cannot be absorbed 

in the said capacity more particularly when he has 

already exercised his option for absorption. Instances 
are at galore in the establishment of AG(A&E) Meghalaya 
etc. Shillorig of absorption of deputatjonjsts. In this 

connection, it is noteworthy that the Petitjoners 

appointment as Divisional Apcountant was made after 

carrying out selection in accordance with law. Since 

the Petitioner was duly qualified and he was selected 
for such appointment, he wag accordingly sent on depu- 

tation as Divisional Accountant. 

100 	
That as stated above, the Department is seri- 

ously Considering to bring on deput' ation another person 
in place of the Petitioner to work as 

Divisional Account- 
ant. Such a more on the part of the ad 14nistratjon is 
whoflr unaccptable inasmuch as the Petitioner is not 

Only 
duly qualified but he has also worked as Divisional 

Accountant for a long time. In view of the fact that the 

Petitioner has a Considerable experience to work as 

Divisional Accountant, his replacement by another person 

who will be brought on deputation is 
not Only arbitrary 

but also 
unreasonable It will be pertinent to mention 

here that although normal period of deputation 
Is three 

years, but the same is extenable upto five years. Thus 

if the post Presently being held by the Petitioner is 

filled up by a deputationist only, there is no earthly 

reason as to why the Petitioner 
cannot be Continued upto 

S. 
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the maximum permission period of five years, even 

leaving aside the fact that he has already exercised 

his option for permanent absorption. 

11, 	That the employer has to be model to be a 

model employer mor so when such an employer is the 

State itself, It is unjust to throw out a person who 

has rendered about three years of service in the same 

cadre especially when such a service was rendered on 

the basis of thorough process of selection pursuant to 

which the person was found fit for an appointment as 

Divisional Accountant and he rendered his services in 

the said capacity for nearly three years. 

12. 	That the Petitioner states that similar cases 

of sending back the deputatjonjsts to Arunacha]. Pradesh 

from CBI came up for consideration befOre this Hön'ble 

Court and this lion'bje Court in consideration of the 

fact that Option has already been exercised for perma-

nent absorption in the CBI, protected, the interests 

of the Petitioner therein by passing appropriate interim 
maybe order. In this connection, mention/made bf w.p, (C) 

No. 367/99 (krishna Mangal Das Vs. UOI & Ors), W.P. 

(C) No. 877/99 (Ajit I(urnar Deb Vs. uoi & Ors.) 
(C) No. 1196/99 (Darnbru Dutta Vs. 130± & Ors). 1nafl 

these cases, the State of Arunachal Pradesh do not 

have any objection towards absorption of the petitioner 

therein in the CBI. However, its only objection was in 

respect of the delay towards such asborption. Sajne is 

the case here also in asrnuch as the Governmentof 

Coritd,.., 

( 



Arunachal Pradesh cannot have any objection if the 

Petitioner is permanently absorbed in the establishment 

of AG(A&E), Meghalaya etc. Shillong, and/or in the 

bifurcated establishment of AG (A&E), Meghalaya etc. 

Shillong for Arunachal Pradesh. The reason is obvious 

inasmuch as by such absorption, posts will fall, vacant 

by which others will be benefitted. 

The Petitioner is not in possession of the 

copies of the orders passed in the above writ petitions. 

However, he craves leave of the Hon'ble Court to 

produce the same at the time of hearing of this 

petition. 

13 	That there is a move from the Government of 

runachal Pradesh to take the cadre of Divisional 

Accountant fromthe Administrative control of A.G. (A&E) 

Meghalaya etc. Shillong. The Government of Arünachàl 

Pradesh has already issued circular in thisrespect, 

on the last 16th November 1999. Circular in this res-

pect, on 16th November was issued for taking the cadre 

from the Administrative control of A.G. (A&E) , Neghalaya 

etc. Shillong. 

In fact A.G. (A&E) Meghalaya etc. was no 

right to issue order of repatriation repatriating 

the petitioner to his parent department under the 

Govt. of Arunachal Pradesh. 

As the petitioner is born cadre of Arunacha]. 

radesh A.G. (ME) Megha].aya etc. Shillong shouid have 

issued order of permanent absorption of the petitioner 

in the cadre of Divisional Accountant on the basis of 

his Option exercised for permanent absorption. 

I 
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Further Govt. of Arunachal Pradesh has already 

made a reference with the A.G. (A&E) Shillong vide letter 

No. DA/TRY/15/99 dated 15.11.99 in this regard. A copy 

of the same letter was endorsed to all the concerned i.e. 

Hon 'ble Chief Minister, Arunachal Pradesh, Commissioner 

(Finance) Arunachal Pradesh, Commissioner PWD/RWD/P}jED/IFCD/ 

Power Arunacha]. Pradesh and all the Chief Engineer of 

Arunacha]. Pradesh for continuation of service presently 

working as Divisional Accountant (on deputation) posted in 

Arunachal Pradesh for a further period of 2 (two) years on 

expirty of their present terms of deputatjo And also 

directed all the Chief Engineers of Arunachal Pradesh not 

to allow any new appointee Divisional Accountant without 

consulting the State Government. 

Copies of the circular issued by the Govt. of 
Arunachal Pradesh dt. 16.11.99 and letter No.DA/ 

TR/15/99 dated 15.11.99 are annexed as Annex-

ures7& 8 respective. 

13A Thus the petitioner states that he has gathered in-. 

formation that he is being replaced by another deputatjonjst 

It is stated that the instant case is not one of his repla-

cement by any regular incumbent of the office of the AG(A&E) 

Meghalaya etc. Shillong. On the other hand, the bifurcation 

towards creation of a new cadre of AG (A&E) for Arunac4hal 

Pradesh is on the of fling and the necessary infrastructure 

facilities have already been arranged. Thus if, in the 

meantime, the petitioner is repatriated to his parent deptt. 

without Considering his case for permanent absorption, it 

would seriously tell upob his service career. It is further 

stated that the entire action of the respondents in repat-

riating the petitioner to his parent department in the 

facts and circumstances of the case is highly unreasonable 

COfltcL 

I 	'H 
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and arbitrary. The impugned order of repatriation suffers 

from arbitrary exercise of power, non-application of 

mind and is prirna-facie illegal. It would be therefore, 

In the interest of justice that this Hon'ble Court may 

be pleased to set aside the Impugned order of repatriation 

dated 17.12.99. 

14. That in this petition, they Petitioner has made 

out a prima fade case of arbitrariness on the part of 

the respondents. Petitioner has a strong case for being 

permanently absorbed as Divisional Accountant either in 

his present capacity as Divisional Accountant in the 

office of the Executive Engineer, I & FCD,Tzu, Arunachal 

Pradesh, Department of I & PCD, Arunachal Pradesh or as 

Divisional Accountant in any of the office of the Accowi-

tant General(A&E), Neghalaya ete. Shillong and so also 

in the bifurcated cadre of AG(A&E) for Arunacha). Pradesh, 

An interim direction by this Hon'ble Court that pending 

disposal, of this petition the petitioner may not be dis- 

turbed from present post of Divisional Accountant in the 

ofice of the Executive Engineer, i & FCD, would not 

adversely affect the interest of the Respondents and they 

would not be prejudi ed in any way, whereas on the other 

hand, if such an interim order/direction is not given in 

favour of the Petitioner, the writ petition itself would 

be rendered Infructuous, Hence the balance of convenience 

is in the favour of the Petitioner towards passing such 

an interim order. 

15. That the Petitioner has no other appropriate alter-

native remedy than the one sought for herein and the relie 

fs if granted by this Hon'b].e Court would be just, ade-

quate, proper and effective. 

-.4 
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16. That the Petitioner demanded justIce but the same 

was denied to him. Hence the Petitioner files this 

petition bonafide and for securing the ends of justice. 

In the premises aforesaid, it is not 

respetfully prayed Your Lordships may be 

pleased to admit this petition, call for 

the records of the case, issue Rule calling 

upon the Respondents to show cause as to 

why a writ in the nature of mandamus and/or 

Certiorari and/or any other appropriate 

Writ, Order of direction should not be iss-

ued setting aside the impugned order dated 

17.12.99 and quashing the proposed action, 

of the Respondents to repatriate the Peti-

tioner to his parent department and as to 

why directions ball not be issued to the 

Respondents to Permanently absorb the Peti-

tioner as Divisional Accountant in the Orga-

nisation and administrative control of the 

Accountant General (A&E),Meghalaya etc. Shi-

hong and/or in the bifurcated cadre of AG 

(A&E) for Arunachal Pradesh and upon hearing 

the parties on the cause or causes thay may 

be shown and on perusal of the records, be 

pleased to make the Rule absolute and/or 

pass other or further order/orders as may 

be deemed fit and proper.. 

-AND- 

Pending disposal of the ule, he pleased 

to stay the Operation of the impugned order 

dated 17.12.99 and/or direct the Respondents 



i 
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APP I D A V I 

I, Keshab Chandra Das, aged about 50 years, 

son of Shri Kamini Kumar Das, presently working as 

Divisional Accountant in the office of the Executive 

Engineer, Borndila RWD, Singchung, Tenga Valley, West 

Karneng, Arunachal Pradesh, Department of R.W.D., 

Government of Arunacha]. Pradesh #  Department of RWD 

do hereby soleiinly affirm and declare as follows 

1. 	That I am the petitioner in the instant petition, 

conversant with the facts and circumstances of 

the case and therefore competent to swear this 

affidavit. 

2 1 	That the statements made in this affaidavit and 
in the accompanying petition in paragraphs 1, 2, 

7,9 j  10 WAA 12. - are true to my knowledge 

those made in paragraphs 3, 5, 

being matters of records are true to my intor.-

mation derived therefrom and the rest are my 

humble submissions before this Hon'ble Court, 

And I sign this affidavit on this the 4th day 

of January, 2000. 

Deponent 

Identified byrne : 

Advocate's clerk 

h- -z' 

r k A 
—1) 
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r &nnexure-.1. 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) METHALAYA 
ARUNACHAL PRADE SH AND MI ZORAM SHILLONG. 

EO No. DA Cell/229 	 Dated : 5.2.97 

Consequent on his selection for the post Divisional. 
Accountant (on deputation basis) in the pay scale of 
Rs. 1400-40160050...2300 ,..60_2600/.. in the combined cadre 
of Divisional Accountants under the administrative 
control of the office of the Accountant General (A&E) 
Megha].aya etc. Shillong, Shri Keshab ChandraDasuDC. 

at present working in the office of the E.E. - Aninij  
P.W,Div, Anini (A is posted on deputation as Divisional 
Accountant .in the office of the E.E. Electrical Divn. 
VU, Aznbasa Tripur •  

Shrj Keshab Ch.Das should join in the aforesaid 
post of Divisional ACcoutnt on deputation within 15 

days from the date of issue of this order, failing which 

his posting on deputation is liable to be cancelled 
without any further communication and the position may 
be off ered to some other eligible and selected candidate. 
No representation for a change of the place of posting 

will be entertained under any circumstances whatsoever. 

The period of deputation of Shrj Keshab handra Das 
will be for a period of 1(one) year at the initial stage s  
from the date of joining in the office of the E •  
Eletrical Divn no. VU Abasa, Trpura. However the 
period of deputation may be extended upto 3 years. But 
in no case, the period of deputation will be extended 
beyond 3 years. 

4, 	The pay and deputation (duty) allowance in respect 
of Shri K.C.Dps will be governed by the Government of 
India, Ministry of Finance, Public Grievances and Pension 

(Department .of Personnel and Training) letter No. 2/12/ 
87...Estt(PayII) dtd. 29.4.1988. 

Contd,.,. 
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Annexure1(Contd,) 

and as amended and modiried from time to time. While 

on deputation. Shri K.C.Das may elect to draw either the 

pay inthe scale of pay of the deputation post or his 

basic pay in the parent cadre plus personal pay, if 
any, plus deputation (duty) allowance. Shri K.C.Das 

on deputation should exercise option in this regard 
within a period of 1(one) month fromthe date of joining 
the assignment (i.e. the aforesaid post of depuration). 

The option once exercised by Shri K.C.Das shailbe treated 
as final and cannot be altered/changed later under any 
circumstances whatsoever. 

516 	 The Dearness Allowance, CCA, Children Education 

Allowance, T.A. L.T.C., Pension, etc will be governed 
by the Govt. of India, Ministry of Finance OM No. P1(6) 

E-IV (A)/62 dt. 7.12.1962 (Incorporated as Annexure -31 
Of-Choudhury's C.S.R. Volume IV(13th Ediction) and as 

amended and modified from time to time. 

Shrj K.C. Das on deputation will be liable to be 
transferred- to any place within the State of Arunacha]. 
Pradesh, Manipur and ¶Eripura, in the.combjfled.cadre 

of Divisional Accountants under the administrative control 

of the Accountant General (A&E) Meghalaya etc. Shi].long, 

Prior concurrence of this office must be obtained 
by the Divisional Officer before Shri K,C.Das (on 
deputation) is entrusted to additional- charges appointed 
or transferred to a Post/station other than cited in 
this Establishment Order. 

Sd/- 
G.Banerjee(Ia & AS) 
ACcots Officer 

c DA Cell 
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Annexure1 (ontd.) 

Memo No. DA Ce1l/2.-49/94-95/27612771 Dated 5.2.97 

Copy forwarded for information and necessary action to : 

The Accountant General, (A&E), Manipur Imphal. 

The Accountant General (A&E), )dai Tripura, •Agartal a. 

The Chief Engineer, PWD (Ez) Itanagar, A.P. 
He is requested to request to release Shri Keshab 
Chandra Das immediately with the direction to report 
for duty to his place of posting on deputation under 
intimation to this office. 

REGISTERED (3) 

He is requested to release immdiately 

with direction to report for duty to his place of 
posting on deputation under intimation to this office. 

REGISTERED 4 

The Executive Engineer. He is requested to intimate 
the date of joining of Shri 

REGISTERED 5 

Shri Keshab Ch, Das,U,D.C., do the E.E. Jnjni PW 
Djv Anini (AP). 	 * 

7. 	E.O. File 
8 1 	S.C. rile 
9 1 	P.C.File 
10 	ileof the deputationjst 

11. 	The Superingendirig Engineer,Tezu Circle(Ap), Tezu 

12 

So,- Illegible 
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Annexure-2 

0FFXCE OF THE ACCOUNT 	GENERAL (A&E) NEGHALAYA 
ETO, SI-IILLONG 

Circular No. DA Cell/2-1/9697 	Dt. 24.12.96 

Separation of the Joint cadre of Divisional 
Accountant/D.A.OIs among the State Accountant General 

(A&E), Manipur, Tripura and Neghalaya etc. (for A.P) 

has been under consideration of this Officejn consu-. 

itation with the respective State A.G, To enable this 

office to assess the availability of'qualifiec/unqij... 
fled D.A., D.A.O's (Gr. 1 & II) for each of the States 
and the decide further course course of action in the 
matter all Divisional Accountants (both qualified and 
unqualified) and Divisional Accounts 0fficer, Gr. 1& II 
are requested to send their Opetiori (enclosed) so as 
to reach the office on or before 15.2.97. 

X. 	Final decision on the exercised optlos will 
however, be taken Considering the following Conditions s 

10 	Transfer of the officers will be Considered accor- 

ding to their options and seniority subject to 

the availability of vacancies in the State cadre. 

2. 	Option once exercised is final and cannot be 
revoked. 

3 • 	
The entire process of separation of cadre will be 
conducted in a phased manner. 

Sd/-. Illegible 
Sr. Deputy Accountant General (AjcE) 
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Annexure-3 

To 

The Accountt General (A&E), (DA Cell), 
Meghalaya etc. 
Shillong 

Subject : Option for separation of cadre. 

Reference : Your Circular No, DA-Cell/2-1/96-97/178 
dated 24.12.96. 

Sir, 

With reference to the above circular I am 

exercising my option for separation of cadre under 

the Accountant General (A&E) Neghalaya etc. (for 

Arunachal Prddesh), 

Necessary Annexure to the Circular is enclosed 
for kind consideration and acceptance. 

Enclo : One option 

Yours faithfully, 

Sd,... Illegible 

10.3.97 

(Keshab Ch, Das) 
D.A. 
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Anrxexure-3A ( 

OFFICE OF THE ACCOUNTANT GENERAL (A&B) MEGHALAYA ETC. 

SHILLONG 

No. DA CELL/161 	 Date 17.12.99 

• On expiry of the period of deputation to the post 
of Divisional Accountant under the Administrative Control 
of the Accountant General (A&E) Meghalaya etc., Shillong 
Shri Keshab Ch. Das at present posted in the Office of 
the Executive Engineer, Bomdila RWD, Bomdia, Arunachal 
Pradesh, is repatriated to his parent Department i.e. 
chief Engineer P.W.D., Itanagar, w.e.f. 21.2.2000 

On being relieved of his duties onor before 21.2. 
2000 from the office of the Executive Engineer,RWD, 
Bomdila, Arunachal Pradesh he is to report for further 
duties to the Chief Engineer, P.W.D. Arunachal Pradesh, 
Itanagar. 

As required under para 384 of the Comptroller and 
Auditor General's M.S.O(Adrrth) Vol. I reproduced in 
Appendixx of the C.P.W.D. Code, 2nd Edition 1964 the 
relieved official should prepare a memorandum reviewing 
the Accounts of the Division (in triplicate) which the 
relieving of the official should examine and forward 
promptly with his remarks, to the Accountant General 
(A&E) Meghalaya etc. Shillong through the Divisional 
Officer, who will record such observations thereon as he 
may consider necessary. This memorandum Is required in 
addition to the handing over memo of his charges to 
relieving Officer. 

Authority : Sr. DAG(Adrnn) 0rder dt. 5.11.99 at P/49 N 
in the file No. DA Cell/10-1/93-94/98_99/ 
Vol.V. 

so'-. 
Sr. Deputy Accountant General 

• 

	

	 (Admn.) 
Memo No, DA Cell/10-1/93-94/99...2000/1650_1656 

Date 24.12.99 

• 	Copy forwarded for information and necessary action to : 

The Chief Engineer, PWD, Arunachal Pradesh, Itanagar. 
He is requested to arrange for posting of Shri 
Keshab Ch. Des, Divisional Accountant on deputatth., 
on his repatriation bo his parent Department. The 
concerned Executive Engineer has been asked to 
release Shri Keshab Ch. Das on or before 21.2.2000. 

The Executive Engineer, RWD, Bomdiia, Arunachal 
radesh. He is requested to release Shri Keshab Cli. 

Das of his Division on or before 21.2.2000 as his 
term of deputation expires. He is also requested to 
instruct Shri Keshab Ch. Das to report to his parent 
Department i.e office of the Chief Engineer,pwD, 
Arunachal Pradesh on his release from your department. 
It may be noted that no further estension of period of 
deputation will be granted to Shri. Keshab Ch. Das under 
any circumstances to avoid any complicacy. 

Contd.... 
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 The Executive Engineer, Electrical Division, 
Bomdila, AP. He is requested to direct Shri Sunil 
Ch. ChOh DAO of his Division to look arter the 
work of the Divisional Accountant of the office of 
the Executive Engineer R.W.D., Bomdia,AP in addition 
to his normal duties with effect from 21.2.2000 
untl further order. 

 Shri Sunji Ch. 	hosh, DAO Grade II of the Office 
of the Executive Engineer, Electrical Divn., Borndila. 
He is directed to &ook after the work of the 
Divisional Account of the office of the Executive 

Engineer RWD, Bomdila, AP w.e.f, 21.2.2000 A.N. in 
addition to his normal duties, until further order. 

 6hri Keshab Ch. Das, Divisional Accountant on depu- 
tation, 0/0 the Executive Engineer, P!D, Bomdila 
Arimachal Pradésh. He is hereby asked to report to 
his parent department, 0/0 the Chief Engineer, PWD, 
Aruriachal Pradesh, Itanagar. 

 Personal file of Shri Keshab Ch. Das 

 Personal file of Shri Sunil Ch. Ghh. 

 S.C. File. 

E.O. File 

Sd/- Illegible 
Senior Accounts Officer 
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Ann exure-4 

IN THE GAUHATI }IGH COURT 

(HIGH COURT OF AS SAM : NAGALA.ND : MEGHALYA : MMIPUR 

TRIPURA : MIZORAM & ARUNACHAL PRADESH) 

CIVIL RULE NO. 603 7/98 

R. Prathapan 	 - 	Petitioner 

-Vs - 

State of Arunachal 	- 	Respondents 
Pradesh & Ors. 

P R E S E N T 

THE HON'BLE JUSTICE SMTI M.SHARNA 

For the Petitioner 	I 	Mr. B.K.Sharma 
• 	 Mr. P.K,Tiwarj 

Ms HalenD., Advocates 
For the Respondents 	 G.A. Arunachal Pradesh 

• 	 QRDER 

3.12,98 

Heard Mr. B.K.Sarma, counsel for the petitioner 
and Mrs N.Saikia,GA, Al'. 

Let the records be called for. 

Let a rule issue calling upon the respondents to 

show cause as to why writ should not be issued, as prayed 

for; and/or why such further or other orders should not 

be passed as to this court may deem fit and proper. 

Rule is returnable by eight weeks. 

Govt. Advocate accepts notice for respondents 1,2, 
5 and 6. Petitioner shall take step on the other respon-
dents by regd post. 

till the returnable date petitioner shall not be 

released from the present post of Divisional Accountant 
in the office of the Executive Engineer, ZiroCigil 
Division Department of Power, District Lowar 5ubansjri, 
Arunachal Pradesh. 

Sd//- M. Sharma 

True copy 	 Judge  
sd/- 

Superintendent (Civil) 
Gauhati High Court 
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IN THE GAUMATI HIGH COURT 

(HIGH COURT OF ASSAM : NAGALAN]) : NEGHALAYA : MANIPUR : 
MIZORAM : TRIPURA AND ARUNACHAL PRADESH) 

WRIT PETITION (CIVIL) No. 1598/99 

BIDMU BHUSAN DE 	 - 	Petitioner 
-vs.. 

THE STATE OF ARUNACHAL PRADESH Respondents 
&ORS. 

For the Petitioner 	I 	Mr. BK Sharma & Mr. U.K. 
Nair,Advs. 

For the Respondents 
Date of Order 	 1.04. 99 

Heard Mr. BK Sarma, learned counsel for the 
petitioner and Mr. N. Sinha, GA, AP. 

Let a notice of motion issue calling upon the 
respondents to show cause as to why a Rule should not be 

issued, as prayed for: or why such further or other order 

should not be passed, as to this Court may seem fit and 

proper. Notice is made returnable by one month. 

Mr. N.Sinha, GA, A? accepts notice on behalf of 

the respondent Nos. 1,2 and 4. The petitioner will take 

steps for service of notice on the other respondents by 
registered post with A/D by 5.4.99. 

In the meanwhile, the petitioner will not be 
released from his present post of Divisional Accountant 
in the office of the Executive Engineer, Hayuliang Civil 

DiI5j0, Department of Power, Arunachal Pradesh, 

Sd/-. AK PATNAIK 
Judge 

True copy 

Sd/- 13.11.99 

5uperjntendent (Civil Rule) 
Gauhati High Court 

Guwahatj 
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IN THE GAUHATI HIGH COURT 

(HIGH COURT OP ASSAN : NAGAL?ND : MEGHALAYA : ?1ANIPUR : 
TRIPURA AND ARUNACHAL PRADESH 

WRIT PETITION (CIVIL) NO. 15 99/99 

LV. Kartikeyan Nair 	- 	Petitioner 
-Vs - 

The State of Arunacha]. 	- 	Respondents 
Pradesh & Ors. 

PRESENT 

THE HON'BLE MR JUSTICE A K PATNAIK 

For the Petitioner 	: 	Hr. BK Sharma & Mr UK 
Nair, Adv. 

For the Respondent 	 GA, AP, 
Date of Order 	 : 01.04.99 

ORDER 

Heard Mr B K Sarma, learned counsel for the 
petitioner and Mr. N.Sinha, GA, AP. 

Let a notice ofmotion issue calling upon the 
respondents to show cause as to why a Rule should not 
be issued, as prayed for; or why such further or other 

order should not be passed, as to this Court may seem 

fit and proper. Notice is made returnable by one month. 
Mr. N.Sinha, GA, AP accepts notice on behalf of 

the respondent Nos. 1,2 and 4. The petitioner will take 

steps for service of notice on the other respondents by 
registered post with A/D by 5.4.99. 

In the meanwhile, the petitioner will not be 

released from his present post of Divisional Accountant, 
in the office of the Executive Engineer, Kalaktang 

PtJD Division, Government of Arunachal Pradesh. 

Sd/- AK PATNAIK 
Judge 
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ry  

M.OST URGENT 

GOVT OF ARUNACHAL PRADESH 
DIRECTORATE OF ACCOUNTS & TREASURIES 

NAHARLAGUN 

No. DA/TRY/15/99 	Dated Naharlagun the 16th 
Nov. 1999 

To 

Al]. Executive Engineer 
PWD/Power/jED/IFCD/RWD/CjVj 1 Power 

Subject_Divisional Accountant/Divisional Accounts Officer-
regarding. 

Sir, 

I would like to inform you that the Govt. of 
Arunacha]. Pradesh desire to take over the cadre of 
Divisional Accountant and Divisional Accounts Officer 
from the AG (A&E) Arunacha]. Shi].long and to encadre 
these posts to the Finance and Accounts Service. You 
are therefore, requested to furnish the following 
informations with regard to creation and appointment 

to the post of DA/DAO in your division since the pay and 
allowances of DAS/DAOS are drawn by your division. 

19 	Name of the Division 
Mailing Address and Phone H 	 NO/Fax No, 

2. 	Date of opening of the Division: 

3,, 	Whether the division is 
permanent or temporary 

4 0 	Sanction order No. and date : 
of creation of the post and 
scale of pay. 

4 (a) If the post is upgraded to 
DAO-II/ DAO-I/SG and brought 
under central cadre by the AG, 
sanction order No. date with 
scale of pay and the address 
of the issuing authority may 
please be quoted. 

(A copy of the sanction order 
if available with regard to 
upgradatjon of post my please 
be furnished). 

5. 	Name and designation of the : 
incumbent holding the post 
(DAC/DA) and scale of pay. 

5(e) Date of joining to the post 	: 

Contd,.,, 
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5 (b) Whether regular or on deputa-. : 
tion. 

6. 	Whether the post is under Non-: 
Plan/Plan/Temporary or Perma-
nent etc. may please be fur.. 
nished with their budget head 
of account. 

An early reply on the matter is requested enabling 
the undersigned to furnish the required information 
as above to the Govt within 1st week of December 1999. 

Please treat this letter as urgent and confirm 
action within 5th December 1999. 

Yours faithfully, 

Sd/a-. 

(C.M. Nongmaw) 
Joint Director of Accounts 

Directorate of Accounts and Treasuries 
Government of Arunacha). Pradesh 

Naharlagun. 
Copy to ;- 

1. 	fhe Chief Engineer PHE/RWD/IFCD/PWD, (Aone-I),zone...ii) 
tanagar and the Chief Engineer Power Department, 

Naharlagun for information. They are requested to 
furnish the required information as above for the 
working divisions under their jurisdiction on prio-
rity basis in order to formu.ate the modalities to 
takeover these posts from the AG(A&E) 8hillong and 
their encadrement to EAS SPAS of the state of 
Arunachal Pradesh, 

Sd/- 

(c. Nongmaw) 
Joint Director of Accounts 

Directorate of Accounts and Treasuries 
Govt of Arunachal Pradesh 

Naharlagun 
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Annexure-8 

GOVT. OF ARUNACHAL PRADESFI 
DIRECTO1ATE OF ACCOUNTS & TREASURIES : NAHARLOGUN 

(TouGH FAX/SPEE POST) 
No. DA/TRY/15/99 	 Dated Naharlogun the 15th 

Nov'99 
To 

The Accountant General (A&E) 
Megalaya, Arunachal Pradesh etc. 
Shi 1 long. 

Sub : Recruitment/posting of regular Divisional Accountants. 
Ref : Your letter No. DA/Cell/2-46/93-93/1241 dt. 4.10.99 

& this office letter No. DA/29/85/ (Part)/6304 dtd. 
8.9.99 

Sir, 

The issue of recruitment and posting of Divisional 
Accountants to 38 public works divisions of this state 
which are presently manned by deputationist were under active 
consideration of the State Government, The Govt. of A.P. 
has observed that prior to this correspondance under refer-
ence the State Govt. as well as this Directorate were never 
consulted while recruiting and posting of DAOs/DAs, though 
these posts were borned in the establishment of Executive 
Engineers and paid from the state exchequer. It has also 
been observed that prior to declaration of the State-hood 
(20.2.87), the cadres of the DAOs/DAs were enjoying pay 
scales without anomaly with the comparable status of Account-
ant/Assistant/Superintendent in the State Govt. working 
either in the Directorate of Accounts & treasuries as well 
as in other Directorates or in the district establishment. 
The Directorate of Accounts and Treasuries now express 
concern on the pay scale presently enjoying by the cadres 
of DAOS/DAS which were enhanced without having approval of 
the State Govt. of A.P. The higher pay scales presently 
enjoying by the cadre of DAOS/DAs has been posing a problem 
for granting huge amount in the form of pay and allowances 
during the peropsed training period of 38 Divisional 
Accountants, 

The Govt of Arunacha]. Pradesh is of the view that recruitment and posting of the DAOs/DAs for 38 working 
Divisions of PWD may not be done at this stage, since final 
decision of the Govt is still awaited. The serving Divisional Accountants in the works Deptts on deputation basis may be 
allowed extension for a further period of two years from 
the date of expiry of their present respective tenure in 
the interest of public service. This will provide succour to the poor financial ZxZ 	 position of 
the State Prevailing at the present time. This arrangement 
is proposed till view of the State Govt *  in final shape could be put forward to your esteem office. 

Yours faithfully, 
/ 

(CM. Mongmaw) 
Directorate of Accounts & Treasuries 

Govt. of Arunachal Pradesh 
Copy to : 	 Fax No. 3060 244281 
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Copy to : 

10 	The P.S. to the Hon'ble Chief Ministrer, Arunachal 
Pradesh, Itanagar for information of the Hon'ble 
Chief Minister. 

2. 	The P.S. to the Comrnissioner(pinance),Govt. of A.P. 
Itanagar for information. 

3, 	The P.S. to the Commissioner PWD/RWD/PHED/IFCD/ 
Power for information. 

4,, 	The Accountant General (Addit) Arunachal,Neghalaya 
etc. Shillong for favour of information. 

The Chief Engineer PWD CE Z/WZ/RD/PHED/IpCD/power 
for information please. They are requested to 
give continuation to the serving DAs who are on 
deputation for a further period of 2 years on 
expiry of their present term of depuration & 
meanwhile they may please direct the Executive 
Engineer concerned not to accept joining report 
of new appointee(DA) without consulting the State 
Govt/Directorate of Accounts and Treasuries, 
Naharlogun. 

The Chief Accounts Officer PWD(EZ)/WZ)/RWD/PHED/ 
IFCD/Power f or information. 
Office copy. 

Sd11 Illegible 

(C. M.Nongmaw) 
Joint Director of Accounts 

Directorate of Accounts & Treasuries 
Govt. of Arunacha].Pradesh 

Naharlogun 
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District: West Kameng. 

IN THE GAUHATI HIGH COURT 
(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, 

TRIPURA, MIZORAM AND ARUNACHAL P1ADESH) 

WP(C')No 3740F2000 

5.  

JOb' i 	LI)) 

To 

The Hon'ble Shri Brijesh Kumar, B.A., LL. B., the Chief Justice of the Hon'ble Gauhati 

fl High Court and his other Lordships' companion Justices of the said Hon'ble Court. 

IN THE MATTER OF 

S1iriKps1iihC1i Das  

9 

I 	U 

• 

• 	 . 

p1 

PETITIONER 

- -versus- 

The State of Arunachal Pradesh & Ors. 

RESPONDENTS 

-AND- 

IN THE MATTER OF: 

An affidavit-in-opposition on behalf of Respondents 

No.4and5. 

AFFIDAVIT -IN —OPPOSITION 

1. 	 s6nofShri.k 3, 

aged about 	years, presently working as Senior Deputy Accountant General (Admn.), 

with Respondent No.5 do hereby solenmly affirm and declare as hereunder that having 

1 



gone through the facts and circumstances, I am in a position to depose about the same 

and save and except what has been stated therein, all else can be taken as denied. 

2. 	 That the averments made in para 1 of the writ are denied except to 

the extent supported by Record. 

That it is most respectfully submitted that the subject matter before 

this Hon'bIe Court falls under the provisions of the Central Administrative Tribunals 

Act, 1985 and hence the Petitioner having approached this Hon'ble Court prematurely, has 

no lis to more the present petition. 

That the Respondents humbly state that the Petitioner, a regular 

employee of the Government of Arunachal Pradesh, was posted on deputation as 

Divisional Accountant to posts under the administrative control of Respondent No.5 only 

for a specified period. In his appointment letter (Annexure 1 to the Writ Petition) 

wherein it was clearly mentioned that while on deputation the Petitioner's service 

conditions would be governed by the orders set forth in the Government of India's Offic 

Memorandum No.2/1 2/87-Est.(Pay II) dated 29.04.1 988 of the Department of Persoimel 

& Training, Ministry of Public Grievances and Pension, Government of India, as referred 

to in Annexure 1 aforesaid. The Petitioner being only on Deputation has no claim of 

absorption to posts under the administrative control of Respondent No.5. 

The Hon'ble Apex Court while laying down the law in Ratilal B 

Soni reported in AIR 1990 SC 1132 (1991) 15ATC(85) and State of Punjab vs. Inder 

Singh (1997) 8 SCC 372: 1998 SCC (L&S) 34 held that 

"a person on deputation can be reverted to his parent Department 

at any time and does not get any right to be absorbed in the deputation post ." 

That as per the Recruitment Rules, 1988 of Divisional Accountants 

(Indian Audit and Accounts Department) which came in force w.e.f. 24.09.1988, the 

2 
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Petitioner does not have any right of claim to be absorbed against the post to which he is 

appointed on deputation as per Rule 6, Schedule 11 of the said Rules 1988. 

Further the Petitioner was reverted back to his parent Department 

in the Government of Arunachal Pradesh as his tenure of deputation of three years vide 

letter dated 05.02.1997 had expired and hence the "order of repatriation is not violative of 

Article 14 of the Constitution" as held by the Hon'bie Apex Court in State of M.P. vs. 

Ashok Deshmukh (AIR 1988 SC 1240). 

The Petitioner's claim that he had exercised an option for 

absorption is false, misleading and hence denied. That no option for absorption was 

called for from any Divisional Accountant on deputation. That this call of options was 

circulated from the office of Respondent No.4 on 24.12.1996 (annexed as Annexiire 2 to 

the Writ Petition)) was before the Petitioner was even being considered for appointment - 

on deputation. 

That therefore the order appointing the Petitioner on deputation as 

a Divisional Accountant was issued from the office of Respondent No.5 only on 

05.02.1997 (Annexure .1 to the Writ Petition) and was under different terms and 

conditions as was applicable. That whereby in the said order the only opl:ion given to the 

Petitioner was an exercise of option regarding the fixation of his pay in the deputation 

post vide paragraph 4 of Annexure 1 to the Writ Petition and not for exercise of option 

for absorption as averred. 

3. 	 . 	That, the averments made in paragraphs 2, 3 & 4 of the 

Writ Petition, being misleading misconceived and contrary to the record is hence denied 

in toto. That the Respondents humbly state that the Petitioner was appointed on 

deputation to the cadre of Divisional Accountants administered by respondent No.5 under. 

3 
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the normal deputation terms and the rest is a matter of records. The Respondent would 

rely on the record at time of hearing it necessary. 

That the averments made in paragraphs 5 & 6 of the writ petition 

being concocted, misconceived and misleading are hence dehied. 

That the Respondents most humbly submit that the Petitioner is not 

entitled for absorption as per existing rules in vogue as stated specifically herein before 

and above. That further the claim of the Petitioner that the circular issued on 24.12.1996 

abovesaid calling for his option for absorption in the bifurcated cadres was meant for him 

is not correct as averred by him as the option was then to be exercised only by the 

qalified1 unqualified Divisional Accountant and Divisional Accounts Officers (Grade I 

& II) who were employees of Respondent 5. That further as a matter of fact no option 

was called for from any Divisional Accountant on deputation. That as the Petitioner was 

a Divisional Accountant on deputation from the government of Arunachal Pradesh there 

was no question of exercise of the option by him, under the terms of the Recruitment 

Rules. 

That further Respondent humbly state that at no stage whatsoever 

and as detailed herein before and above, was the absorption of the Petitioner ever 

'considered by the Respondents. 

That the averments made in paragraphs 7 being non est in law and 

misconceived are hence denied. That the Respondent humbly submit before the Hon'ble 
/ 

Court that the Petitioner who was on deputation was allowed to opt for the revised scale 

ofpáyofRs. 5000-8000 p.m. in the Deputation Post because of revision of pay scales in 

the Government of India based on the recommendations of the Fifth Central Pay 

Commission and in terms of paragraph 4 of the order cited herein aforesaid and placed at 

Annexure I to the Writ Petition.. That the pay of the Petitioner was therefore accordingly 

4 
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fixed in the revised scale of pay. That the fact that the Petitioner's pay was re-fixed does 

not allow him to claim that he is a regular employee of the Government of India as his 

parent Department is in the Government of Arunachal Pradesh. Further vide this fixation 

of the Petitioner's pay in the revised pay scales of the Government of India, the initial 

terms of deputation contained in Annexure-1 to the Writ Petition had not been altered in 

any way and the Petitioner remained an employee of the Government of Arunachal 

Pradesh 

That it is most humbly reiterated that the Petitioner by misleading 

this Hon'ble Court is attempting a back door entry into Central Government Service 

discarding all norms and rules and regulations related to appointment to and under 

- 	Respondent No.5. 

That the Recruitment Rules and norms as applicable to these posts 

under the Central Government being formal and laid down can in no way be substituted, 	- 

whereby a deputationist by attempting to misuse the due process of law and by 

misleading this Hon'ble Court gain back doorentry abovesaid. That it would not be out 

of place to mention that even the criteria of age requirement for fresh recruitment and 

appointment to answering respondents service has been given a go by, as it is most 

respectfully submitted that if the present deputationist is absorbed in the service of the 

answering Respondents, he would block the appointment of those to be regularly 

appointed on eligibility criteria under the applicable Recruitment Rules. 

That the averments made in paragraph 8 of the Writ Petition is 

denied as the Respondint humbly submit that as per Recruitment Rules which came in 

force w.e.f. 24.09.1988, the period of deputation cannot be extended beyond the period of 

three years. That in the appointment order (annexed as Annexure 1 to the Writ Petition) 

issued to the Petitioner on 05 .02.1997 in paragraph 3 it was clearly mentioned that "in no 
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case the period of deputation will be extended beyond three years". As the Petitioner was 

due to complete his three years period of deputation on 21.02.2000 the order repatriating 

him to his parent Department was issued vide No. DA Cell!161 dated 17.12.1999( 

Annexure 3A to the Writ Petition), by the Respondent No. 5 requesting the Executive 

Engineerto release the Petitioner on or before 21.02.2000 to allow the Petitioner to join 

back in his parent Department in the Government of Arunachal Pradesh from where he 

proceeded on deputation to his present post. - 

That the Petitioner's expectation of pennanent absorption in the 

cadre of Divisional Accountants does not arise as he is on deputation. That the Petitioner 

had clearly understood that he could make no claim for permanent absorption or that his 

deputation term would not be extended beyond three years as this was clearly mentioned 

in paragraph 3 of his appointment letter Annexure 1 to the Writ Petition. 

8. 	 1

. 
 That the averments made in Para 8A being misleading and misuse 

of the due process of law as applicable to this Hon'ble Court and hence is denied. 

That as a matter of record 0A412199 with Shri R.K Sanajaoba 

Singh, OA 67/2000 with Binit Kumar Das, OA 122/2000 with Shri S.K. Dam, OA 

141/2000 with Tage Murten as Applicants - versus - the present Answering Respondents 

as one of the opposite Parties, are pending before the Hon'ble CAT, Guwahati. That the 

'Respondents humbly submit that conflicting and contrary Judgements may further 

confuse the issue on law and on facts. 

That the Respondent reserves the right to file additional affidavits 

—in - opposition if necessary and humbly submit that as the mattersreferred to in the para 

under reply are still pending before this Hon'ble Court, they may. be  consolidated into 

analogous cases and the preliminary uestion of jurisdiction may kindly be decided 	- 

before proceeding on merits in the matter. 

at.fAffiMn, 
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9. 	 That the averments made in paragraph 9 are denied as false and 

concocted; That the Respondents humbly state that the Petitioner was reverted back to 

his parent Department in the Government of Arunachal Pradeshas his term of deputation 

of three years had expired in terms of the order appointing the Petitioner (Annexure ito 

the Writ Petition). That the Petitioner's claim for permanent absorption does not arise in 

the light of what has been explained to the Hon'ble Court herein before and above. 

'l 0. 	 That the averments made in paragraph 10 are denied as unfounded, 

false and misleading. That the Respondents humbly submit that the presumption made 

Thy the Petitioner is without any basis on law and on fact. That in this connection it is 

'reiterated that because the term of deputation of three years having expired in the case of 

the Petitioner, the order reverting him back to his parent Department in the Government 

of Arunachal-  Pradesh was issued by Respondent No.5. That this action of the 

Respondents was thus reasonable and not arbitrary. 

That the averments made in paragraphs ii & 12 are misleading 

and misconceived. That the Respondent humbly state while reiterating their submissions 

herein before and above that the Petitioner who was on deputation has no right of claim 

to be absorbed in the establishmeit of the Respondent No.5 in the cadre of Divisional 

Accountants. The records are relied in support of the above. 

	

12. 	 . That the averments made in paragraph 13 are denied as misleading 

and misconceived. That the Respondents humbly submit that the Government of 

Arunachal Pradesh has unilaterally mooted the idea of takeover of the cadre of Divisional 

Accountants in December 1999 but till, date has not come out with a firm proposal. 

That it is most respectfully submitted that the Petitioner's claim is 

premature and based on conjecture and hence in terms of the law as applicable cannot be 

given effect to. That the Government of Arunachal Pradesh made a request vide their 

VA 
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letter No. DA!TRY/15/99/9029 dated 15.11.1999 to extend the tenure of deputation for 

another two years beyond the period of three years, but this was not agreed to by the 

Respondent No.5, in keeping with the terms of depUtation issued to the Petitioner on 

05.02.1997 (Annexure 1 to the writ Petition). The government was accordingly informed 

vide letter No. DA Ce1112-46!92-9311698 dated 07.01.2000. 

A copy of order dated 15.11.1999 is annexed as Aimexure I. 

A copy of order dated 07.01.2000 is annexed as Annexure II. 

13 	 That the averments made in paragraphs 1 3A & 14 are denied as 

misleading and misconceived. That the Respondent humbly submit that besides what has 

been stated herein above, they have not resorted to any arbitrary action or illegal exercise 

of power as claimed in the Petitioner. The Petitioner having accepted the terms and 

conditions of deputation in 02! 1997 (Annexure 1 to the Writ Petition) should have 

carried out and abided by the order (Annexure 3A to the Writ Petition) reverting him 

back to his parent Department in the Government of Arunachal Pradesh on expiry of his 

deputation period. 

That the Respondents humbly state that there was no ill will, 

arbitrariness or illegal exercise of power while issuing the reversion order (Annexurre 

3A to the Writ Petition) to the Petitioner asking the latter to revert back to his parent 

Department in the Government of Arunachal Pradesh on expiry of his three years 	- 

deputation term. The claim of absorption of the Petitioner does not arise. 

That it would not be out of place at this stage to mention that 

identical matters as given herein below and after are pending before this Hon'ble Court 

and Hon'ble Central Administrative Tribunal, Guwahati Bench, filed by various 

petitioners situated similarly against the answering Respondents - 

1.11 



Before this Hon'ble High Court: 

C.R 603 7/98 in the matter of R Prathaphan versus Govt of Arnachal Pradesh and 
others. 
W.P. 1594/99 in the matter of M.V. K. Nair versus Govt. of Arunachal Pradesh and 
others 
W.P. 1598/99 in the matter of Bidhu Bhushan De versus Govt. of Arunachal Pradesh 

• 	and others 
4: W.P. 373/2000 in the matter of Rathindra Kr. Deb versus Govt. of Arunachal Pradesh 

and others 
W.P. 1117/2000 in the matter of Habung Lalin versus Govt. of Arunachal Pradesh 
and others 
W.P. 876/2000 in the matter of Malay Bhusan De versus Govt. of Arunachal Pradesh 	V 

and others 
W.P. 496/2000 in the matter of Hage Mubi Tada versus Govt. of Arunachal Pradesh 
and others 	 V  
W.P. 257/2000 in the matter of Gamboh Hage versus Govt. of Arunachal Pradosh and 
others 	 V  
W.P. 376/2000 in the matter of Utpal Mahanta versus GOvt. of Arunachal Pradesh 

• 	and others 	 V 	
V 

W.P. 375/2000 in the matter of Hage Tamin versus Govt. of Arunachal Pradesh and 
others V 

Before the Hon'ble CAT, Guwahati: 

OA 4 12/99 in the matter of RK Sanajoaba Singh versus Govt. of Arunachal 
Pradesh and others V 

OA 126/99 in the matter of Monmohan Das versus Govt. of Arunachal Pradesh 
and others 

V 	 V 

OA 67/2000 in the matter of Binit Kr. Das versus Govt. of Arunachal Pradesh and 
others 	

V 	

V 

OA 122/2000 in the matter of S.K. Dam versus Govt. of Arunachal Pradesh and 
others 	

V 	

V 

OA 141/2000 in the matter of Tage Murtan versus Govt. of Arunachal Pradesh 
and others 	 • 

That the answering Respondents from the record vested with them, 

respectfully submit that the Petiioners case appears similar nature too the cases 

mentioned above and filed in the Hon'ble. High Court and the Hon'ble Central 

Administrative Tribunal , Guwahati Bench. 

That in view of the various other cases being sub-judice before this 

Hon'ble Court and the Hon"ble Central Administrative Tribunal, Guwahati Bench, the 
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Petitioners case may be consolidated and made analogous in order to prevent any 

conflicting judgement that may cause disparity. 

That the answering Respondents crave leave to rely on the 

submissions made in the other Affidavits in opposition filed in order to support and 

'submit their stance in law to this Hon'ble Court. 

That the law as laid down by the Hon'ble Apex Court clearly '  held 

that" a person on deputation can be reverted to his parent cadre at any time and does not 

get any right to be absorbed in the deputation post", as cited herein before and above. 

	

14. 	 That the averments in paragraphs 15 and 16 being formal in nature 

is4ience dnied. That in the facts and circumstances it is most respectfully and humbly 

prayed that the present petition as filed by dismissed in limine, costs imposed in favor of 

the answering Respondents the order dated 24 01.2000 vacated and the order dated 17 

.12.1999 be allowed to be implemented without any further undue delay. 

	

1-5. 	 That the contents made in paragraph 1 and 2 of this Affidavit-in- 

opposition is true to my knowledge and those made in paragraph 3 to 14 are derived from 

records which I believe to be true and rest are humble submissions made before this 

Hon'ble Gauhati High Court and I swear this Affidavit on 28th  June 2000. 

DEPONENT 

(5r.) 
Sr. Dy. Occountant General (Adni 

fl4n 	 T1TZ 
Office of the A.G. (A&E) 

-Mc,.1a1aya, Mizoram & Ar, 

rif1/ 	3OO1 

1 b 	i-rant identified b - 
ti..7( 

.lO ............. personaiiy 

-. k.own to yz hat I tead over and 

e.pHucd ' a coi' ..ts o tho ecIaraM and 

Va d'cira setn;d perfoc&Iy to unders*afl$
VO 

C40ffliW.cX of Mfdavft1 

ibtI H #4 C.ufl 

-, 

identified by: 

j\JLa124 01L 

Advocate Clerk. 
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GOVT OF APUNACHAL PR1DCSH 	 I J. 	DIRECTORATE OF ACCOUNTS & TRLASURIES 

(THROUGH FAX/SPEED POST ) 
No DA/TRY/15/99)6ç 	Dated Naharlogun the 15th Nov 699 

.1) 

To, 
 

' 
,,'Iie Accountant General ( A&E)  

\ .Meghalay.,Arunachai Pradesh etc,  Shillong.  

Sub:- 	Recituitment /posting of regular DivIsional Accountants 

Ref:-. 	Your letter No DA/Cell/2-46/92-93/1241 .dtd 4-10-99 
& this office letter No DA/29/85/(part)/6304 dtd 8-9-99 

Sir, 

The issue of recruitment cnc posting of Divisional 
Accountants to 	38 public works divisions of this state 
which are presently manned by deputationist were under active 
consideration of the state Government, The Govt of A,p has 
observed that prior to this correspondance under reference 
the state Govt o  as well as_ js Director,,ate were never consulted 

though the posts 
were born 	TFE1jThj'tabUshment of Executive Engineer'iaM 
paid from...the...s. 	echeq.uer... It has also beii'óBerved that 
prior to declaration of the St€te-hood (20-2-87), the cadres 
of the DAOs/DAs were enjoying pay scales without anomaly 
with the comparable status of Accountant/AssIstant/superIntendent 
in the state Govt.working either in the Directorate of Accounts 
& treasuries as well as in other Dlrectorateg or in the 
District establishment .me Directorate of Accounts and Treasu-
ries now,,expres.s_concrnon the Day scal 	resently enjoyin 
bythe ....qadres of DAOs/DAs which were enhanced wit ÜVn 
apqval of the SE"ate 
enjoying by. 	cad 'TDXOi77cs has been posing a problem for 
gran*ing huge amount in the form of pay and allowances during 
the proposed training period o-- ...... .. 38.Dlvisional Accountants. 

The Govt of Arunachal Pradesh is Of the vieW that 
recruitment and posting of the DAOs/DAsfor- 3,8 working Divisions 
of PWD may not be done at this ste ince f&nl. decision 
of the Govtjs.11 awaited 	serving DiVisIs3al Accountants 
in the works'Dqptts h . aii€atin basIsr'be aI'1ed 

• A- 1? extensIon for a f the 	ëf1ôdf two years from_th date, of 
exI o 	irpresTent 	cveureThthe . 
public service. This will pro.vid'è. succour .tothe poor financial 
position of the state prevailing at. the present time, This 

L arrangement is proposed till view of the State Govt/. in final 
shape could be 'put forward to your esteem office. 

/ 

YouL/s 1fthfuli 
/ 

c\j' TnThaw 
Joint Directdr of Accounts 

Directorate of Accounts & Treasuries 
Govt of Arunachal Pradesh 

Fax No 0360 244281 
Copy to :- 

1. The P.S to the Hon'ble Chief Minister, Arunachal 
Pradesh, Itanagar for information of the Hon*bleGI1j 
Minister. 

2, The P.S to the commissioner(Finance)Govt of A,P 
Itanagar for information. 

3 • The PS to the Commissioner PWD/RWD/PHE[)/IFCD/power 
for information, 	 Contd,.,2.. 
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The Accountant General ( Audit ) Arunachal , Meghalaya etcr 
Shillong for favour of Information. 

The Chief Engineer PWD (EZ / WZ ) / RWD/ PHED I IFCD/; 
Power, for information please. They are requested to give''' 
continuation to the serving DAs who are on deputation , 
for a further period of 2 years on expiry of their present 
term of deputation & meanwhile they may please direct 

[Directorate

he Executive Engineer concerned not to accept jolnitig report 
consulting the State Govt/ 

 of Accounts 	dreasuries, Naharlogun. 

6,. 	he Chief Accounts.officer PWD•(EZ / WZ ) / RWD /PHED./ 
IFCD / Power for information. 

7. 	Office copy. 

/ 
C . M. Mongmaw 

Joint Director of Accounts, 
Directorate of Accouflts& Treasuries. 

Govt of Arunachal Pradesh 
Naharlogun 

, 
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OFFICE OF THE ACCOUNTANT GENRAt(A8E) 
MEGHALAYA, MIZORAM & ARUNACHAL PRADESH 	A 

SHILLONG - 793 001 

No. DA Cell/2-46/92-93/1698 	 Date : 07.01.2000 

To 

The Joint Director of Accounts, 
O/o The Director of Accounts & Treasuries, 
Government of Arunachal Pradesli, 
Naharlugun, 
ARUNACHAL PRADESH 

Sub.: Recruitment/Posting of regular Divisional Accountant. 

Sir, 

In inviting a referepce to your letter No. DAJTRY/I 5/9/9029 dated 15.11.1999 
on the subject cited above, I am to inform you that this office is the cadre controlling 
authority for the cadres of DA/DAO/Sr. DAO in respect of the State of Manipur, Tripura 
and Arunachal Pradesh. Transfer and postings of DA/DAO/Sr. DAO is the sole 
responsibility of this office and these officials are transferred anioñ these three states. 

Temporary appointment of DAs on deputation is only a stop-gap arrangement. 
Further whenever a proposal for recruitment of regular DAs is considered, concurrence of 
the concerned State is sought for. In this regard, this office letter No. DA Cell/2-46/92-
93/3365dated07.01.1998, addressed to the Secretary, Fiiiance'Departrnent, Government 
of Arunachal Pradesh, Itanagar, may please be referred to. 

Further, I am to state that as per Recruitment Rules, published in the Gazetted of 
India dated 24.09.1988, the period of deputation cannot be extended beyond three years. 
Hence, your request for extension of the deputation terms of the deputationist Divisional 
Accountants beyond three years and for a further period of two years cannot be acceded 
to. 

rs~ nithfully, 

Si. Dy. AccouIänt General (Adrnn) 


